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Learned counsel for the petitioner states that on account of his illness, he was
not able to file the rejoinder as per the order dated 29-8-20t6. He has applied for
condonation of delay in filing the rejoinder and has requested that the rejoinder be
taken on record.

2. A copy of the rejoinder has been handed over to the counsel for the respondents
in the Court today and the same has also been filed. On account of his illness, the
learned counsel for the petitioner requests for some time to address the arguments.

List on 03.11.2016.
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